1243 Papers Laid

Reports oF CoMMITTEE ON Broab-
CASTING AND INFORMATION MEDIA ON
(1) RApro COVERAGE FOR BORDER

AREAS, (2) BROADCASTS FOR RURAL
AREAS, AND (3) TELEVISION FOR
INDIA.

The Minister of State in the Minis-
try of Law -Shri C. R. Pattabhi
Raman): On behalf of Shri Raj
Bahadur, I beg to lay on the Table
a copy each of the following Reports
submitted to the Government by the
Committee on Broadcasting and Infor-
mation Media headed by Shri A. K.
Chanda:--

(1) Radio Coverage for Border
Areas,
(2) Broadcasts for Rural Areas, and
(3) Television for India.

[Placed in Library. See No.
5484|166 to LT-5496/66).

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of information
with regard to this item. May I know
whether the committee is yet to make
any more reports? Secondly, now
that, this report on radio coverage
for border ereas has been submitted,
can the House be assured that with
a view to countering the Chinese pro-
paganda on the border, All Indira

io, I am sorry, All India Radio
will now be effective and efficient in
radio coverage for border arcas?

Mr. Bpeiker: What assurance can
be given on this question?

Shri Harl Vishnu KEamath:
many more reports coming?

The Minister of Parliamentary
Affalrs and Communications (Shri
Satya Narayan Sinha): Yes.

Shri C. R. Pattabhl Ratman: I think
the Deputy Minister in charge.

Shri Hari Vishau Kamath: Oh. he
is not the Minister now.

LT-

Are

Mr. Speaker: That information
must be given to the House by
3 O'clock,

FEBRUARY 21, 1966

Public Accounts
Committee
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ANNUAL REPORT OF THE REGISTRAR oF
NEWSPAPERS

The Deputy Minister in the Minls-
try of Information and Broadcasting
(Shrimati Nandini Satpatl): I beg teo
lay on the Table a copy of the Annual
Report of the Registrar of News-
papers for India, 1965 (Part II)
[Placed in Library. See No. LT-5487/
66.]

1311 hrs.

PUBLIC ACCOUNTS COMMITTER

THIRTY-SEVENTH REPORT

Shri Morarka (Jhunjhunu): While
presenting this Report, 1 beg to state
that the Public Accounts Committee
(1964-65) approved their 37th Report
on paras 12, 13, 14 and 28 of the Audit
Report (Defence Services) 1964, at
their sitting held on the 18th April,
1965. At their sitting held on the
28th April, 1965, the Public Accounts
Committee (1964-85) had decided
that the presentation of this Report
be deferred in view of the tense bor-
der situation with Pakistan. Subse-
quently, at their sitting held on the
20th January, 1966, the Committee
(1985-68) decided that owing to the
chahged situation, the Report in
question might now be presented to
the House, ’

Accordingly, I do hereby present
the 37th Report of the Public Ae-
counts Committee (1964-65) on paras
12, 13, 14 and 28 of the Audit Report
(Defence Services), 1884

Shri 8. M. Bamerjee (Kanpur): I
would like to know one thing about
the report which has been presented.
It was stated by Shri Morarka that
the report was not presented earlier
in the piblic interest, because o the
tense border situation. Does this Re-
port include the Committee’s observa-
tiohs on Avio-748 or are they orhit-
ted?

Mr. Spedkdi: The Report hiid 10 B8
seen.
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(Motion)
Shri Morarka: Actually, one of Shri H. N. Mukerjee (Calcutta

the paras concerns Avro-748 and this
Report deals extensively with that.

13.13 hrs, !

MOTION RE: TASHKENT DECLA-
RATION—contd.

Mr. Speaker: Further consideration
of the following motion moved by Shri
Swaran Singh on the 16th February,
1866, namely:—

“That the Tashkent Declaration
be taken into consideration”.
and amendments thereon.
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Shri Hari Vishau Kamath (Hoshan-
gabad): She should be present at least.

geme fed @, v Ay wam AW
i T wgw w1 e ¥

weaw wgww : gener. @ fed
¥, g &% §, ¥ awmre e fay
w YW T,

ot gew WX wwE@ 3
oA §& ¥ I IAOT A W@
2
2465 (ai) L7

Central): Could it be conveyed to the
Prime Minister that it ig the desice
ot the House that on this very pre-
eminently important matter, she
should make a statement in the House?
There is a qualitative character to a
statement made by the Prime Minister
in the House rather than in some
meeting somewhere  outside the
House. It ig very important that she
makes a statement in regardq to the
Tashkent Declaration. We have ail
respect for our friend, Shri Swaran
Singh, but we do desire that the
Prime Minister should make a state-
ment in the House on this question.

Mr. Speaker: It is for Government.
This wish of the House should be
conveyed to the Prime Minister,
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